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Civil Aviation: Bill
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MR. DEPUTY SPEAKER: Is giving

Ministership under your active comsidera-
tion?

SHRI HARISH KUMAR GANGWAR:
No Sir. It is not my concern. They are
concerned with it. He was a Congress (I)
man, Congress (I) gave them ticket and
they were elected. They do not belong to
opposition parties.
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e 1963 ¥ ¥aw fgY @ 1 AW
# W WISt & &7 F g

w1 wer & 1w wigfefm
fay Tz &7 IWET |
SHRI RAMAVATAR SHASTRI: Don't

be so mervous after hearing the word
‘Hindi.' I am not nervous. Please hear me.

MR. DEPUTY SPEAKER: A very seri-
ous gentleman! Let us hear him. Why do
you bring controversial issues to him?!

SHRI RAMAVATAR SHASTRI: | am
narrating about the Official Languages
Acts 1963 and 1965.

oW wfaf@w 1963 W
FAA W QAT qEAT B AN 477
w &1 W@ s godro wal A
Wt 4 oF HOT gy gAA qAA
feqr @1 @Y I vy a1 fF gw
fer & o fadd WY W & W
fer wa frg o foal gk &, 4%
¥
MR, DEPUTY SPEAKER®' An inter-

nationalist like you should not talk about
a particular language!

SHRI RAMAVATAR SHASTRI: Don't
mislead me. 1 am talking about both the
languages, There is only English, I want
that Hindi should also be there, and below
that Englisa should be there, because the
Official Languages Act makes a mention of
both the languages.

MR. DEPUTY SPEAKER: I agree with
you.

SHRI RAMAVATAR SHASTRI: You
do not hear Hindi and you do not under-
stand Hindi. Therefore, you say so.

SHRI K. MAYATHEVAR: Better you
switch on to English!
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SHRI RAMAVATAR SHASTRI: No.
But, ut times I will make you understand
Hindi.
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PAPERS LAID ON THE TABLE—
CONTD.

Notifigation re: exemiption  froin Custom
duty on goods not produced in India and
increase in the basic Custom duly om
imported PVC resins

MR. DEPUTY SPEAKER: Now, Shri
P. Venkatasubbaiah to Jay a paper on be-
balf of Shri Janardhara Poojary.



